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PAPERS LAID ON THE TABLE

NOTIFICATION AMENDING THE INDIAN
TarRIFF AcT, 1934

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): I beg to
lay on the Table :—

(1) A copy of Notification No. S.O.
576 published in Gazette of India
dated the 7th February, 1968,
making certain amendments to the
Second Schedule to the Indian
Tariff Act, 1934, under sub-section
(2) of section 4A of the said Act.

(2) A statement showing reasons for
delay in laying the above Notifi-
cation.

[Placed in Library, see No, LT-516/

68]

COMMITTEE ON PRIVATE
MEMBERS' BILLS
AND RESOLUTIONS

TWENTY-POURTH REPORT
SHRI KHADILKAR (Kbed) : Sir

1 beg to present the Twenty-fourth Re-
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[Shri R. Khadilkar]
port of the Committee on Private
Members' Bills and Resolutions,

12,15 hrs,
RE: DISCUSSION ON SITUATION
IN PUNJAB

MR. SPEAKER: I have reccived a
number of calling-attention-notices about
the situation in Punjab. Hon, Mem-
bers are naturally anxious to know
about it. I have also received a num-
ber of adjournment motions on this,
namely the Punjab situation. .

SHRI V. KRISHNAMOORTHI
(Cuddalore): Pondicherry also,

MR. SPEAKER: I do not know any-
thing about Pondicherry. It may be
so. Anyway, let us see which Govern-
ment will come first and when. Why
should the hon, Member be in a hurry ?
By the time we discuss, some other
Government may come there, So, let
us mot worry about it now,

About Pumjab, there is some anxicty
on both sides of the House and every-
body is disturbed, and naturally hon-
Members would like to discuss jt. But
last week itself we had a discussion
about Punjab. When the first adjourn-
ment motion came, I had allowed a
two-hour discussion and we did discuss
it. Something else has happened in
between. Naturally, everybody is dis-
turbed. It is not only the Opposition
but it is the Government also which is
feeling disturbed about this, But before
we take any decision about this call-
ing-attention-notice or. ...

SHRI SURENDRANATH DWI-
VEDY  (Kendrapara): The Punjab
Speaker has seen you?

MR. SPEAKER: No, not yet; I have
not seen him; he has not seen me,

SHRI SURENDRANATH DWIVE-
DY : But he claims to have seen you.

MR, SPEAKER : I do not know. Any-
way, that is a different thing. I would
oanly say. that let us get a little more
indormation, 1 weuld like Government
to give us a little more information
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about it so that I can take a decision

after that whether we can fix up somc
discussion on this or not ......

SHRI V. KRISHNAMOORTHI: Will
the Government keep quiet till then
without taking any decision to uphold

the proceedings of the Legislative
Assembly ?......

MR. SPEAKER : I do not think
that......

SHRI ATAL BIHARI VAJPAYEE
(Balarampur) : We can give you all the
information that you want.

MR. SPEAKER: I know that. But it
should not be one-sided. I should get
the information from Government also,
because, after all, Government have got
to deal with this matter, Naturally,
hon. Members can also give me infor-
mation later on.

SOME HON. MEMBERS rose—

MR. SPEAKER: I am still on my
legs. I have not finished. Once dis-
cussion begins it will not end....

SHRI S, KANDAPPAN (Mettm) :
Government always want time to mani-
pulate things.

MR. SPEAKER : Therefore, 1 am
suggesting that let us get the full
facts......

SHRI NAMBIAR (Tiruchirappalli}:
They might bring in some more plain-
clothesmen. ...

MR. SPEAKER: The Opposition also
could give me the facts. Meanwhile, I
would request Government also to give
the facts not only to me but to the
House as well.

SHRI SURENDRANATH DWI-
VEDY: Will it not be the proper pro-
cedure that if the matter is discussed,
whatever facts the Opposition has may
be put before the House and whatever
facts Government have may also be put
before the House?

MR. SPEAKER: Even before these
notices came today, I would like to
point out that last week we had a dis-
cussion about it and also the ocomse-
quences of that. Now also, it is not as



